
 (Shei  kK  0,  Pant):
 On  behalf  of  Shei  8.  R.  Bhagat,  I  beg
 to  lay  on  the  Table  a  copy  of  the

 endment)  1087,  pu
 in  Notification  No.  B.R.O,  1/5  in
 Gazette  of  India  dated  tha  7th  July,
 ‘1967,  under  section  85  of  the  Navy
 Act,  1957.  [Placeq  in  Library.  See
 No,  LT-22/67].

 Govennm=nt  Rego.urion  s2GARDING
 ACTION  TAKEN  OW  RECOMMENDATIONS

 or  Srupy  TEAM  ON  THE  WORKING
 or  tur  DGS.  &  D.

 The  Minister  of  Werks,  Hensiug
 and  Seppiy  (Shri  Jaganath  Rae}:  I
 beg  to  lay  on  the  Table  a  copy  of
 Government  Resolution  No,  19(8)  188-
 PI  dated  the  th  January,  1967,  re-
 garding  action  taken  by  the  Govern-
 ment  On  the  recommendations  of  the
 Study  Team  appointed  to  examine  the
 working  of  the  Directorate  Generel  of
 Supphes  and  Disposals.  {Placed  m
 Library  See  No,  LT-2328/87].

 Aamnuat.  Reroat  on  woaxrtua  or
 inousTuat  sawp  Commarcta,  Unpan-

 TAxInes  OF  हद  Cawraat  GOVEAH-
 werent  ror  1968-88,  Normica-

 TIoms  पीलापन  Custose  Act,
 wre,

 Shri  K.  C,  Pant:  ]  beg  to  lay  on  the
 Table:  —

 (l)  A  copy  of  the  Annua]  Report
 on  the  working  of  the  Indus-
 trial  and  Commercial  Under-
 takings  of  the  Cantral
 Government  for  the  yoar
 ‘1965.66.  [Placed  in  Library.
 Sea  No.  LT+4/47].

 (2)  A  copy  each  of  the  following
 Notifications  under  saction  459
 of  the  Customs  Act,  I808:—
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 i)  GSR.  7035  published  in
 Gazette  of  India  dated  the
 Sth  July,  1987,

 ai)  GSR,  1087  published  in
 Gazetie  of  India  dated  the
 Sth  July,  1987.

 [Placed  in  Library.  See  No,  LT-
 (218/67),

 (3)  A  copy  each  of  the  following
 Notifications  under  section
 38  of  the  Central  Excises
 and  Salt  Act,  l644:—

 (i)  The  Central  Excise  (Six-
 teenth  Amendment)  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  982  in
 Gazette  of  India  dated  the
 Ast  July,  3907,  »

 (u)  The  Central  Excise  (Seven-
 teenth  Amendment)  Rules,
 1967,  published  in  Notifica-
 tion  No.  G.S.R.  १7026  in
 Gazette  of  India  dated  the
 8th  July,  1987,

 (Placed  था  Library.  See  No.  LT-
 1116/87]

 (4)  A  copy  each  of  the  following
 Notificetiong  under  section
 759  of  the  Customs  Act,  2963
 and  section  38  00  the  Central
 Excises  and  Salt  Act,  944:—

 a)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-fifth
 Amendment  Rules,  1967,
 published  in  Notification
 No.  G.SR.  1022  in  Gazette
 of  India  dated  the  8th  July,
 1967.

 (nu)  The  Customs  and  Central

 pubbhshed  in  Notification
 No,  G.S.R.  628  in  Garette
 of  India  dated  the  8th  July,
 ‘1987.

 (iii)  GS.R.  024  published  in
 Gazette  of  Indig  dated  the
 Sth  July,  ‘1967,  containing
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 Shrt  Kx,  0,  Pant:
 corrigendum  to  G.5.R,  868
 dated  the  l0th  June,  1967.

 (Placed  in  Library.  See  No.  LT-
 1116/67),

 2.30  hra.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 Novra  Rerorr

 Shri  Kbadilkar  (Khed):  I  beg  to
 present  the  Ninth  Report  of  the  Com-
 mittee  on  Private  Members'  Bills  and
 Resolutions,

 है 1 |  राम  मनोहर  लोहिया  (कन्नौज):
 अध्यक्ष  महोदय,  में  मे  आपके  सामने  एक
 विशेषाधिकार  का  प्रश्न  उठाया  था  कि  इस
 सदन  के  सदस्यों  की  बाणी-स्वतंत्रता  का  हनन
 प्रधान  मती  जी  ने  किया  हूँ  ।

 Mr,  Speaker:  I  have  disallowed  it.

 डा०  राम  मनोहर  लोहिया  :  उसके  बारे
 मैं  आप  कब  बात  करेंगे  ?  में  चाहता  हु  कि
 बाप  उस  पर  पुनर्विचार  करें  ।

 कब  कप  उसके  बारे  में  बात  करेगे  t

 Mr,  Speaker:  I  have  disallowed  it.

 डा०  राम  नोहर  लोहिया  :  ठीक  हैं,
 लेकिन  पुनर्विचार  तो  करेंगे  ।  आपके  कमरे

 Mr.  Speaker:  I  have  not  allowed  it.

 Bro  राम  भोजपुर  लोहिया  :  भाष  चाहें
 नो  आपको  किताबों  से  बता  कता हू  I

 Mr.  Speaker:  ]  do  not  know;  unless
 some  further  light  is  thrown  that  it
 deserves  reconsideration,  how  can
 that  be  done?  As  it  stands,  it  is  dis-
 allowed.  At  every  party  meeting,
 everybody  has  aq  fright  to  discuss
 things,  whether  it  be  the  swatantra
 Party  or  the  Congress  Party  or  the

 Employ.  &  Rehabi.)

 SSP.  How  can  we  say  that  what
 discussed  at  a  party  meeting  can  be-
 come  a  matter  of  privilege  here?

 Bro  राम  मनोहर  लोहिया  :  पर,
 अध्यक्ष  महोदय,  ड्राप  चाहे  तो  किताबों  से  मैं
 मापकों  बता  सकता  हूं... .  .

 Mr.  Speaker:  It  cannot  be  discussed
 here.

 12.31  hrs.

 STATEMENT  RE,  KENNEDY  ROUND
 OF  TARIFF  NEGOTIATIONS
 CONCLUDED  AT  GENEVA

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  I  beg  to  lay  on  the
 Table  a  statement  on  the  Kennedy
 Round  of  Tariff  Negotiations  recently
 concluded  at  Geneva  [Placed  in  Lib-
 rary.  See  No  LT-!7/67].

 32,3l4  brs.

 *DEMANDS  FOR  GRANTS,  967-68—
 contd,

 Minisrry  of  Lasour,  EMPLOYMENT
 anp  =  PeenapitrraTion—contd.

 Mr,  Speaker:  The  House  will  now
 take  up  further  discussion  and  voting
 on  the  Demands  for  Grants  under
 the  contro.  of  the  Mimstry  of  Lab-
 our,  Employment  and  Rehabilitation.

 The  hon  Minster  wil]  now  reply
 to  the  debate

 The  Minister  of  Labour,  E:mploy-
 ment  and  Eehabilitation  (Shri  Hathi):
 I  have  heard  with  great  attention  and
 respect  the  speeches  of  hon.  Members.
 I  thank  them  for  their  constructive
 suggestions,  and  I  would  lke  to  say
 that  I  shall  consider  them,

 *Moved  with  the  recommendation
 of  the  President.


